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RAJASTHAN HIGH COURT, JODHPUR

CIRCULAR
No.:0Y /P1./2015 Date : 04-08-2015
To :  All the District & Sessions Judges.
Sub.: . Abolition of system of submitting affidavits and

introduction of self attestation/declaration system.

No. : Gen./XV/06/2015/ W2 Date : Althe

I am to state that State Government has abolished
the system of submitting affidavits and introduced the self
attestation/ declaration system vide Circular 15(1)/AR/Gr./2014
dt. 24.11.2014 and prescribed the revised procedure for

attestation of documents and submission of affidavits.

While enclosing herewith a copy of above referred
Circular dt. 24.11.2014, all the Presiding Officers of the
Subordinate Courts are directed to strictly follow the revised

procedure prescribed by the same.

Further, you are requested to circulate these
instfuctions to all the courts including Special courts of your
judgeship.

BY ORDER

_ i
Encls : As above /_Dﬁ%ﬂ !
'REGISTRAR (ADMN.)



Government of Ra]asthan
Admrnlstratlve Reforms (Gr.-l) Department

CEas m/ ARlGr r/zma Jaipur, Dated: 24November 2014
'7,1. All Addl Chief SecretarresIPr. SecretarresISe
L All Divisional Comrrussroners a
3. Al District Collectors

- 4. Al Heads of Departments

cretaries L

--Circuiar--

' Sub;ect Aboirtion oi svstem of subrmttmg afﬁdavrts and Introductron

of self
attestatronldeclaration svstem. :

It has been ohserved by. the State Govemment that askmg for attested documents
“and affrdavrts from. the. candidates. seekmg admrssron in educatronai mstrtutrons,

seeking. employment in. government departments and orgamzatrons and seeking = '
_certain servrceslhenefrts under various schemes, consumes lot of time and energy

“of the candrdates ‘and therefore there rs 3 need for- sumphfrcatron of procedure for
. verification. of documents and statements submitted by the candidates to various

: .“Government Departrnents /Local BodresIPanchavatr Ra; lnstrtutronslBoardsl
' Cr:rporatronslPubhc Sector Undertakrngsllnstrtutrons

Accordingly, foﬂowmg revrsed mechanrsm in relatron to
and submission of affidavits is hemg put 1n
- effect from 1* lanuar\; '2015.

attestatron of doguments.
force in the State of Rarasthan with.

Au conr.erned oﬁrcersiau‘thontres are drrected:to act in.ac__r_:or_dance with the revis_e_r:'r
.. procedure, wrthrn the prescrrbed THme: frame ' o :

Attestatron of documents

, The app‘lrcants whrle suhmrttrng documents for adrmssron n educatronal_
institutions, " for. seekrng services in _ Government. Departments/Loc:n
BodreslPanchavati Raj tnstrtutuonslaoards[('.orporatrons/Puhhc Sector
'"Undertaknngsltnstrtutrons and for seekrng emplovment in Government of
- Rajasthanlt.or.al Bodies/ Panchayatr Ra; InstrtutronsIBoards/ Corporations/
B ‘ public Sector Undertakmgsl\nstrtutrons shall be permrtted 1o submit self
attested copies of documents that are requrre

d to be attached/appended o
o _the original applications.

o




o2 Drrectlons shall be |ssued hv Addutronal Chref Secretarlenno:rpai Secreta'rv/
o Secretarv, Educatron Department toall educatnonal mstrtutlons located i in the
) State for acceptmg self attested copnes of documents from the apphcants :
o andlor guardlans of the students at the time of. submrssmn of applications for
. admrssmn Ongmal certrﬁcatesldocurnents shall be called onlv from hnally
_ admitted candudates to carry out. due venﬁcation of documents submttted
with the applucatton _ : o : ,
3. The Addl. Chnef Secretanesanncipal SecretariesISecretaries of ‘the
o departments of educatron higher. education, techmcal education and medical
: educatlon and sanskrrt educatuon shail 2ls0 ensure that the application forms’
\for admrssron to educatuonal mst;tutrons are revnsed accordungiv before .,
commencmg the procedure for admtssrons dunng the acad_ermc sessron_ '
 2015-2016. - - o
4. Chairman,’ RPSC, Chanrman Suhordinate Semces Selection Board and -
o Additional Chref Secretarlesl Pnnc:pal Secretanesl Secretanesl Heads of

Departments shall also take. appropnate steps to ensure umptementatron of. -

the deciston taken by the Government in thrs regard for all fresh .
recruttments :

Submlssron of aﬂidavits '

1 No Government Departmentleocai BodlesIPanchavatr Raj lnstttutlonsl :
_7Boards]CorporatnonsIPuhhc Sector Undertakmgsl\nststutuons shall ask for
' ‘,_'afﬁdavits from the apphcants seeking, admlssmn in.educational mstrtutlonsl-
'servrces under vanous Government schemes and. programmeslemptovment
n f'except for those cases vvhere afﬂdavits are requrred as. per statutory.
‘provisions: or exrst\ng Iaw o
2. Al Government Departrnentsll.ocal BodreslPanchavatl Ra; tnstrtutlonsl
, ,aoardsICorporatuonsl Public Sector: Undertakrngsllnsntutrons shall. accept self
t declaration in place: of. afﬁdavrt from the. apphcants Standard fc.crat for self -
‘ ideclaratuon (Annetture-l) shall suntablv be: mr.luded in varlous apphcatron-
forms bemg Ased in Various organlzatrons A photograph of the person .
maktng the declaratron. shall necessanlv be afﬁxedlpasted on the declaratnon o
_ itself. - - -
L3 Al departmentslorgamzatrons shall dssplav on therr websutes and notice.
‘hoards etc. a list of affidavnts whlch shall be substrttIted bv self: declaratron co
. and also 3 ¥ist: of suhiect matterslactnvutv areas where affudavtt svstem shall =~
continue: due to statutorvllegai compulsrons

®.




Al Government departments[orgamzatrons shall put clrcularsldrrectrons lssued in

this regard on_their - departmental wehsites and shall glve vvrde pubhcrtv to the
'revrsed mechamsm I .

E Concerned authomres of- Government Departmentsftocal BodreslPanchayatu Ra; ‘
7 -lnstrtutlonslﬂoards/CorporatronslPubllc Sector Undertakmgs[lnstrtutions shall _
-_‘ensure that the prowsrons of the new mechanlsrn are properly dlssemmated up to
~Gram - Panchayat Ievel throagh Gram Panchavats ISampark Kendrasle-, '
mrtraleommon service centers etc. prommently While. dolng 50, due attention

~may also be drawn.to the relevant prowslons -of the Indran Penal Code for wrllfully
: f’lmg wrong declaratron (Annexure-:)

Enci; As above . -

L . o : . : o {C.S.Rajan}
e o _' TR Do ChtefSecretarv

Copy forwarded to the following for mformatron and necessary: actlon -
_ -SecretarvISpecral Secretary toHor' ble Chief Minister.

. Spl; Asslstants]Prwate Set:retanes to- Hon‘bte MrnlstersIState Mrmsters
Sr. Deputy: Secretary to Chief Secretary :

1.
2
3.
4. . Secretary, Rajasthan Public Service Commission, Ajier
5. . Secretary, Subordifiate Service: Selection Board, Jaipur -
5 Al Chief Executive Offu:ers of: Zrla ParlshadslPSUslBoal‘dsICorporatlons

p
(Rakesh Verma)
Addl Cl'uef Secretary
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Annexure-1 -
Self-declaration for getting admission in the ‘aducational institutions in the State of
Rajasthan, ‘for seeking services from. Government Departmerits/Local . Bodies/
Panchayati Raj - l'nstitutibnsIBOadeIqupdratiOnslPublic Se’ctbr_ . Undertakings/

~ Institutions, and for ‘seeking employment. in_ Governmeit - of -Rajasthan/locat

Bodies/Panchayati - Raj “Institutions/Boards/ ‘Corporations/Public’ ~Sector

"Undertakihgsl.lnstltutions'. S - '

The written declaration as given hereundar will be included-at ‘the end of the
" application form for getting admission, seekingthe services, employment: '

- e . Son/Daughter of
Shri . R AN Age _Year____
résident - of - ' -

_District___. 3 S _ Rajasthan, hereby declare that
* the information given above and in-the énclosed documents is true to the best of
my knowledge and belef and nothing has.been.concealed therein, { am well aware -
- of the fact that if the' inférm_at;’idh—-g'i\zeh by me'is proved false/not trué, | will have ta -
face the punishment as per the law. Also, all the benefits availed by me shall be
- summarily withdrawa. B




~any pu

_ Ainexure:2 . o

Relevant provisions of ihe indian Penal Code that relate 10 willfulty filing -
""'o"gdeclaratmn etc : o o : | _

' Section 117, Fumlshmg false mformation

: Whoever being’ Iegallv ‘baund 10 furnish mformation on any sub]ect to.

blic sewant as such furn\shes as: true, mformatton on the -
_subject whlch e’ knows or has reason to belsev

‘punishe

or is. requlred for-the purpose- of preventmg

'-,'Section 193. Pumshmentforfalse evidence o
' Whoever: mtentnonallv gives. false evidence in any- stage'of E) jud'icial e
proceedmg, or fabncates false. ‘evidence - for. the. purpose of being used .
. in any stage of @ 1ud|c;al proceedmg, -ghall be . pumshed \mth
mpnsonment ‘of euher escnpuon for-a. term that may extend to Seven .
~years; and shall also be. hable 10. ﬁne,

.-and whoever mtent:onal!y gives o fabru:ates false ewdem:e in any

other case; shall ga pumshed with mprlson-nent of enther description

for a term- that may extend to thiee vears, and shall slso be liable to S
- fine. : :

Sectnon 197, lssuingor signlng faise certlficate ) N
Whoever issues or 5|gns any cemﬁcate requ:red by law to be gwen or

' sngned or. re!atmg to any fact of ‘which Such’ certuﬂcate is by Taw
admlssnble in ewdence, knowmg or: beheving that such ceruﬂcate is
 false in any material pemt shali be pumshed in the same manner as if

he gave false ewde nee,

' "'Semon 198 Usingas trueacertiﬁcate lmownto be false D
Whoever corruptjv uses or attempts to use any such cemﬁcate asa )
true certificate; knowmg the same to be false in’ any matenal ‘point;

o shall be- pumshed n the same manner as ifhe gave false e\ndence. R

e to be Ffaise,. shall be .
d with sumple |mpr|sonme'!t for a term that may extend o §ix
‘months, OF! wnth fme that may extend 10 one. thou
" both; '

"_,Or if the mformatnon that he is legaliy bound to gwe respects the
- commlssaon of an offence,

- the comm;sslon of an offence, or in ordér te ‘the apprehensmn of:an -l
. offeénder; with mpnsonment ‘of elther descnpuon fof a-term that may
~‘extend to two years, or with fme or wuth both ‘

sand rupees, or. wnh -



' Secuon 199 False statement made in dedarahon w ch is by law o

recewahle as e\ndence

Whoever, in - any decfarahon made or subscnbed by hsm ‘which
declaration any Court of Justice, or any pubhc servant ot other person,
is bound or authorized by law: tc receive as evidence. of anv fact, makes
- any statement that-& false, ‘and which he either knows orbelieves to be
. false-or does not beheve to b true, touching any point: matenal to the
. object for whach the’ declaratnon is made or used shall be punished in
. the same’ manner as if he gave'false ewdenr.e

- Section 200 Usmg as. true sut'_ declaratlon knowmgnt to he false _
. Whoever corruptly uses. or attempts to use’ as. true any such
declarat-on, knowing the, same to be false in any matenal pomt shall be
- punished:in the:same manner as if he gave false ewdence ,
Explanatlon - A-declaration which is madmts.f.ibie merely upon the

- ground of some informahtv, as a declarahon wuthm the meanmg of
sechons 199 o 200 T ‘






